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ORDER DATED 24.86 72003,

Applicant,in this oricinal Applicetien,undec

sectisn 19 ef the administrative ”‘rlwmals Act,l98 5,
tw declare Chapter.6 @I‘E MANAS as Lllegal,uvna

|

; stitutienal and ul;,txa.,\,rix:e-s Le the (}:'n:tituti@n @ f
Inf;iza, and, as a censSequence, the respective erderxs
of rejection of the reprezentatisn etc, sheuld be
declared nenest in the eye of law.He has alse prayed
fer a _“dir@.c':timn te the Respondents to censider his case
for promatien te the next higher grade under the scheme

in questien,

20 Having heard My, M.K,Nayak,learned Counsel fer

the Applicent and Mr,U,3,Mehapatra,lLzained rAlditlienal

65}

vcanding ceunsel, appearing for the Respendents,ve have

used the recercds,

. on perusal of the records,we find that 'f;hé

peints pasing en which the present Applicant claims
his grievance,had already been answered negatively by
the Iﬁ?\ﬂ,.sicm pench of this fribunal rendered in 9,A,

N:ﬂ»:fia,lﬁﬁ,, 268 and 265 of 19%)l(sudipta pas and ethers

vrs. nibecter General,Csuncil of scientific and

Incdustrial Resea rch and ethers) en 4th day eof May,1293.

gday,during the exral submissien,ne new
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materials have been placed by the leatned Couns el
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fer the Applicant fer making a departure
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ne mexit in this ¢ cloinal Applicatien;whic

acend
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thelixr awn costs,
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In the sald premises, the issues having

AN EW ¢ q;r‘% negatively by the pivisisn gench of €h

Tribunal, applying the same principle/ratis,we fin

1Ly Kejected, by leaving the parphies
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